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FINAL ORDER NO-70734 / 2019 

 

Per: Archana Wadhwa 

 

 After hearing both the sides, I find that the issue relates 

to Cenvat credit of welding electrodes used for repair and 

maintenance of the machinery during November, 2008.  

2. I find that the issue stands decided in various decisions 

of Hon’ble High Court’s as detailed bellow:- 

 M/s Ambuja Cements Eastern Ltd. Vs Commissioner 

reported as 2010 (256) ELT 690 (Chhattisgarh),  

 Commissioner Vs Alfred Herbert (I) Ltd. reported as 

2010 (257) ELT 29 (Kar) and  
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 Hindustan Zinc Ltd. Vs Union of India reported as 2008 

(228) ELT 517 (Raj.) 

3. Inasmuch as, the issue stands decided, I set aside the 

impugned order and allow the appeal with consequential 

relief to the appellant.  

(Dictated in Court) 

 

 

   (Archana Wadhwa) 

 Member (Judicial) 
  
 akp 


